Wiz  Ruithg e Q. B. £,

PR. SUBBAMANIANM EWAMY:  am
uaking you wifether #Hdu Imve fovmd
evidence that pertiementary mail is
being intercepted and it is establish-

MR. SPEAKER: Now, I sm givihg
my ruling. .

SHRI BIJU PATNAIK (Kendra-
Para). 1 would like to know whether
the Speaker of the Sovereign Parlia-
ment of Tndie having given his ruling
48 the Speaker, hig any opinion on
this or not?

MR. SPEAKER: I interpret what
You have enfrusted to me. I have al-
ready given my observations.

(Interruptions)

MR. SPEAKER: You have to change
that,

SHRI BIJU PATNAIK: I say that
the sovereign Parliament of this House.

MR. SPEAKER: This Parliament is
sovereign, The Members here are the
repreSentatives of the people, and they
can legislate and I am to be guided by
that. That is all.

SHRI BIJU PATNAIK: This is 5 de-
macratic country. You are the Speaker
of this sovereign Parliament.. (In-
terruptions)

MR SPEAKER- You are in Parlia-
ment, You have fo change it.

(Interruptions) »+

MR. SPEAKER: Nothing is going on
record.

SHRI BIJU PATNAIK: What will
not go on record?

MR. SPEAKER: What is now sald
without my permission. What is sald

Without my permission is off the re-
cord.

SHRAT SATYASADHAN CHAKRA-
BORTY: I am on a point of order.

MR. SPEAKER: What is int
of order? your pomn

**Not recorded,
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SHRI SATVASABNAN CHANRA-
BORTY: My point ¥f vrder iy shat eur
Constitution specifically mentions that
Thee righitk 'ind WMeh dajoyed By the
NiinbErs of Paiithriont Wil be...

MR. SPEAKER: I have read that.
Over-ruled. I am going acording to the
Constitution. Come to me, and let me
know.

SHR1 SATYASADHAN CHAKRA-
BORTY: Kindly listen to the,

MR. SPEAKER: You canmnot discuss
the fuling. I have pone through that.
I know that.

SHRI SATYASADHAN CHAKRA-
BORTY:. . . .those of the Members of
the House of Commons of the UK. , . .

MR. SPEAKER: If you have not
read that, what can I do about it?

SHRI SATYASADHAN CHAKRA-
BORTY: Why can’t you hear me?

MR. SPEAKER: You are unneces-
sarily taking me for a ride. It cannot
be raised.

(ii) ABOUT REPORTED STATEMENT BY
PrtMeE  MINISTER

MR, SPEAKER: Shri RB. N. Rakesh
has given notlice of a question of privi-
lege apainst the Prime Minister on the
ground that she allegedly misled the
House on 26 August 1981, by denying
that she had made a statement that
if the people in Garhwal would not
vote for her party in the by-election,
there would be no progress in that
area_ In this connection, he has cited
a news bulletin broadcast by All
India Radio and a news report pub-
lished in the newsapers.

I find that both the news bulletin
broadcast by AIR as well as the news
report published in the newspapers
are different from what Shri Rakesh
has alleged. Moreover, it ia well esta-
blisted practice that when a Mimister
or a Member denies u statement re-
ported in the newspapers etc, a de-
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nial is accepted and the matter iy al-
lowad: to teth st that. I do nt, there-

gnvemy consent to raise the
matter under Rule 223

12.14 hrs.

PAPERS LAID ON THE TABLE

Parers UnpEr Alrn CorrORAaTION RULEsS
1954

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.
SHARMA): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions wunder
sub-rule (5) of rule 53 of the Air
Corporations Rules, 1954: o

(1) Summary uf Budget Estima-
tes for Revenue and Expenditure of
the Induan Aarbines for the year
1981-82 and Revised Estimates for
the year 1980-81;

(2) Summary of Actuals for the
year 1979-80, Budget Estimates and
Revised Estimates for the year
1980-81 and Budget Estimates for the
year 1981-82, under ‘Capital Budget’
of Indian Airlines [Placed in Libra-
ry. See No. LT—2702/81]

NoTIFICATIONS UNDER ExPORT (QUALITY

CoNTROL AND INSpECTION) Act, 1963

AND TeExTniEg ComMmmMITTEE (AMDT)
RuLes, 1981.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):

I beg to Jay en the Table:—

Popeps Lol 266,

(1 A each of the follow-

ile;% Notifications (Hindi and "Eng-

versions) under ~ sub-section

(3) of section 17 of the * Export

(Quality Control and Imspection)
Act, 1963: —

(i) The Export Inspection Coun-
¢il, Death-cum-Retirement Gratui-
ty Rules, 1981, published in Noti-
fication No. S. O, 1607 in Gazette of
India dated the 30th May, 1981,

(1i)) The Export Inspection Agen-
cy Decath-cum-Retirement Gratui-
ty Rules, 1981 published in Noti-
fication No. S. O, 1608 in Gazette of
India dateq the 30th May 1981,

(11) The Export Inspection Coun-
cil Contributory Frovident Fund
Second Amendment Rules, 1981,
published in Notification No. S.0.
1609 in Gazette of India dated the
30th May, 1981,

(iv) The Export Inspection Agen-
cy Contributory I’rovident Fund.
Second Amendment  Rules, 1981,
published mn Notification No. S.0.
1610 in Gazetie of India dated the
30the May, 1981,

(v) The Expoit of Toilet Soaps
(Quality Control and Inspection)
Amendment Rules, 1981 published
in Notifization No S. O, 1937 in
Gazctte of India dated the 18th
July, 1 981.

(v1) The Exvort of Synthetic De-
teigents (Quality Control and Ins-
pection) Amendment Rules, 1981,
published in Notification No, 8. O.
1999 in Gazette of India datcd the
25th July, 1981. [Placed in Library.
See No., LT-2703)81]

(2) A copy of the Textiles Com-
mittee (Amendment) Rules, 1981
(Hindi and English versions) publi-
shed in Notification No G.S.R. 459 in
Gazette of India dated the 9th May,
1981, under sub-seclion (3) of section
22 of the Textiles Committee Act,
1963, [Pleased in Library. See No.
LT-»2709/1]



